z5 I N THE SUPREME COURT OF | NDI A
Cl VI L/ CRI M NAL APPELLATE JURI SDI CTI ON
ClVIL APPEAL NO. 2200 COF 2007
KANDASAMY & ANR. Appel | ant (s)
VERSUS
STATE OF TAM L NADU & ANR Respondent (s
)
W TH
Crl.A No. 897/2007, Crl.A No. 899/2007, Crl.A No. 900/2007
Crl.A No. 918/2007, Crl.A No. 1324/2007, C. A No. 4899/ 2007
c.a. Nos. 4900-4903, C. A No. 4905/2007, C. A No. 4906/ 2007, C A
No. 4907/2007, C. A No. 4908/2007, C. A No. 4909/2007, C A No.
4910- 4918/ 2007, Crl.A No. 153/2009, C. A No. 6677-6678/2009
Crl.A No. 467/2011, Crl.A No. 468/2011, Crl.A No. 469/2011
Crl.A No. 470/2011, Crl.A No. 471/2011, Crl.A No. 472/ 2011,
Crl.A No. 473/2011, Crl.A No. 474/2011, Crl.A No. 475/2011
Crl.A No. 476/2011, Crl.A No. 477/2011, Crl.A No. 478/2011
Crl.A No. 479-480/2011, Crl.A No. 481/2011, Crl.A No. 482/2011
Crl.A No. 484/2011, Crl.A No. 485/2011, Crl.A No. 486/2011
Crl.A No. 487/2011, C. A No. 11525/2011
ORDER
Crl.A No. 478/2011
Learned counsel for the appellant seeks perni ssion
to withdraw t he appeal
Per i ssi on granted.
The crinminal appeal is dismssed as w thdrawn.
Rest of the matters
Hear d.
In view of the decision rendered in K K Baskaran v.
State represented by its Secretary, Tam| Nadu & O's.
[ (2011) 3 SCC  793], t he civil appeal s as wel |
as

crimnal appeals are dism ssed.
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Cvil Appeal No(s). 2200/ 2007

KANDASAMY & ANR

VERSUS

.................... J.
[ Madan B. Lokur]

[R K Agrawa

1
SECTI ON X |

NDI A

Appel I ant (s)



STATE OF TAM L NADU & ANR. Respondent ( s)
(with interimrelief and office report)

W TH
Crl.A No. 897/2007
(Wth Ofice Report)

Crl.A No. 899/2007
(Wth Ofice Report)

Crl.A No. 900/2007
(Wth Ofice Report)

Crl.A No. 918/2007
(Wth appln.(s) for directions and Office Report)

Crl.A No. 1324/2007
(Wth Ofice Report)

C. A No. 4899/2007
(Wth Ofice Report)

C. A No. 4900-4903/ 2007
(Wth Ofice Report)

C. A No. 4905/2007
(Wth Ofice Report)

C. A No. 4906/2007
(Wth Ofice Report)

C. A No. 4907/2007
(Wth Ofice Report)

C. A No. 4908/2007
(Wth Ofice Report)

C. A No. 4909/2007
(Wth Ofice Report)

C. A No. 4910-4918/2007
(Wth Ofice Report)
Crl.A No. 153/2009

C. A No. 6677-6678/2009
(Wth InterimRelief and Ofice Report)

Crl.A No. 467/2011
(Wth Ofice Report)

Crl.A No. 468/2011
(Wth Ofice Report)

Crl.A No. 469/2011
(Wth Ofice Report)

Crl.A No. 470/2011
(Wth Ofice Report)

Crl.A No. 471/2011
(Wth Ofice Report)

Crl.A No. 472/2011
(Wth Ofice Report)

Crl.A No. 473/2011



(Wth Ofice Report)

Crl.A No. 474/2011
(Wth Ofice Report)

Crl.A No. 475/2011
(Wth Ofice Report)

Crl.A No. 476/2011
(Wth Ofice Report)

Crl.A No. 477/2011
(Wth Ofice Report)

Crl.A No. 478/2011
(Wth Ofice Report)

Crl.A No. 479-480/2011
(Wth Ofice Report)

Crl.A No. 481/2011
(Wth Ofice Report)

Crl.A No. 482/2011
(Wth Ofice Report)

Crl.A No. 484/2011
(Wth Ofice Report)

Crl. A No. 485/2011
(Wth Ofice Report)

Crl.A No. 486/2011
(Wth Ofice Report)

Crl. A No. 487/2011
(Wth Ofice Report)

C. A No. 11525/2011
(Wth InterimRelief and Ofice Report)

Date : 23/07/2015 These appeals were called on for hearing today.

CORAM : HON BLE MR, JUSTI CE MADAN B. LOKUR
HON BLE MR, JUSTI CE R K. AGRAVAL

For Appellant(s) A. T. M Ranga Ranmanuj am Sr. Adv.
M A. Chinnasany, AOR
Sent hil Kumar, Adv.

Sat yawan Rat hee, Adv.

Subramani um Prasad, Sr. Adv.
B. Bal aji, Adv.

R Rakesh Sharma, Adv.

R Shase, Adv.

C. K. Sasi, Adv.

SSS55 5555

M. Rakesh K. Shar ma, Adv.
M. V. N. Raghupat hy, Adv.
M. G Balaji, Adv.

M V. Ramasubr amani an, Adv.
M. K K  WMani, Adv.

Ms. T. Archna, Adv.

For Respondent (s) M . Subranoni um Prasad, Sr. Adv.
M. M Yogesh Kanna, AOR



M. Jayant Patel, Adv.
M. V. G Pragasam Adv.
M. R Nedumaran, Adv.
M. S. Thananj ayan, Adv.

UPON hearing the counsel the Court nmade the follow ng

Crl.A No. 478/2011

Learned counsel for the appellant seeks permni ssion
to withdraw t he appeal .

Per m ssi on granted.

The crimnal appeal is dismssed as withdrawn in
terns of the signed order.

Rest of the matters
Hear d.
In view of the decision rendered in K K. Baskaran v.
State represented by its Secretary, Tam| Nadu & Os.

[ (2011) 3 SCC  793], t he civil appeal s as
crinminal appeals are disnmissed in ternms of the signed
order.
( MEENAKSHI  KOHLI) (JASW NDER KAUR)
COURT MASTER COURT MASTER

[ Signed Oder is placed on the file]
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